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• (Open court) 

CENTRAL AD"·IINISTRATIVE TRIBUNAL 

ALLAHABAD BENCH, ALLAHABAD 

Allahabad this the 28th day of May , 2001 • 

co RA t-1 :- Hon'ble Mr , Justice R. R. K. Trivedi, v .c. 

Hon'ble Maj. Gen . K.K. Srivastava , A. t-1. 

Orgina l Appl ication No. 189 of 2000 

Yadve ndr a Yadav S/o Sri Ram Nath Yada v 

R/o Village & Post Off ice - Kanhali , Par~gana- Sikendra, 

Police Sta tion- Baharia , Tehsil- PhJolpy.r 

Distt. Allahabad 

••••••• Appl i ca nt 

counsel for the applicant :- Sri s . P . Yadav 

V ERSUS -------
1. Union of I ndi a through the Director General , 

Postal Departme nt services , Government of Ind ia, 

Net-1 Delhi . 

2 . The Senior Superintendent of Posta l & Telegraph 

Depa rtment, Allahaba~ • 

• ••••••••• Respondents 

Counse l for the r espondents :- sri.D.K~ Dwivedi 

0 RD ER (Oral) _ ._ __ _ 
(By Hon'ble Mr. Justice R. R.K. Trivedi, V.C.) 

' 

In pursuance of the order dt. 13.03.0i, l earned 

counse l for the r espondents ha s filed Suppl. affidavit 
"VVV1 \\ 1' \t \}., ~ 4- l(._ 

~ there \t-1 i th · a~ F . I .R dt . .16,05'.~4 r eg isterd as v--.. 

crime ca se No . 71/94 . alias name of t he appl i c ant Babb~•!"'° 

son of Sri Ram Nath has been shown. A copy of the report 

dt. 11.01.00 of the Police Station concerned has also 
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been filed v1}1ich shovrs tha t Babb._. is name of eldest son 

' of Ram Nath and applicant Yadvendra Yad.av i s eldest son 

of Sri Ram Nath. Thus it is est ablished tha t applicant 

• 

"""-- ~ 
is involved· in t~·10 criminal cases. one is r egisterd asCr<l'~f'<l> 

7 1/ 94 a nd another is r egisterd as 2 9/92j a nd in such a 

s ituation. no direction can be issued as prayed to the 

responden~s to appoint him as E .D .B .~. M though he has 

been sel ecte d for the same . It i s for the authorities 
'- I 

ch.up-t ~ '-'-
t o take sudltabl e ala~s ~in sucl1 a situation. It is a l so 

l eft to t he appl cant to apprise authorit ies i f his 

name i s not included i n the charge- sheet and no t rial 

is possibl e . Sub ject to aforesaid . the O.A is d isposed of . 

2 . There vrill be no order as to costs • 

Vice-Chairman. 

/Ana nd/ 
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